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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 622/2024

IN THE MATTER OF:

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA AND ORS. ...RESPONDENTS

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 13, M/S SMITZ POLYTEX.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Smitz
Polytex, Respondent No. 13, in compliance with the order dated
27.02.2025 passed by this Hon’ble Tribunal wherein the newly
impleaded respondents were directed to file their objections to the
Joint Committee Report dated 03.01.2025. As per the order dated
08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 13 along with other industries based on the Joint

Committee Report.

2. That at the outset, it is submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of
the answering respondent, and certain findings therein are based on
erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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That the answering respondent has undertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was
conducted in July/August 2024, and certain observations were
recorded regarding the operation of its Primary Effluent Treatment
Plant (PETP). The Answering Respondent further submits that a
Show Cause Notice (SCN) dated 02.01.2025, was issued by the
Haryana State Pollution Control Board (HSPCB). The inspection
report and the SCN alleges non-compliance with prescribed discharge
norms pH values, TDS levels, and alleged dilution in the PETP, Non-
maintenance of records concerning production, fresh water
consumption, and sludge management and potential bypass

arrangement for untreated/partially treated effluent

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect

the present compliance status of the unit. A Copy of the HSPCB Show
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Cause Notice and the latest response to the HSPCB Show Cause
Notice along with all the relevant annexures is annexed herewith and

marked as ANNEXURE R-1.

That the answering respondent categorically denies the
abovementioned allegations and submits that Post-inspection, the
Answering Respondent carried out a thorough review of the PETP
operations and undertook corrective measures to address any short-
term imbalances, if observed. The Unit has deployed trained operators
to oversee PETP operations, and a separate energy meter has been
installed to monitor and maintain the required operational hours and

efficiency.

That the average water consumption and effluent generation are
regularly documented and have never exceeded the permissible
limits. The Answering Respondent holds a valid CTO under the Water
Act and Air (Prevention & Control of Pollution) Act, 1981, and also
holds valid hazardous waste authorisation valid up to 30.09.2025.
Since the grant of consent, the Answering Respondent has
consistently adopted best practices in effluent treatment and remains

compliant with the terms and conditions laid down therein.

That it is submitted that Sludge is collected, stored, and disposed of
as per the valid Hazardous Waste Authorization granted by HSPCB.
The Respondent has an agreement with an authorized facility—copies

of which can be furnished upon request.

That the occasional variance in pH was due to a short-term technical

adjustment in chemical dosing, which was immediately rectified. The
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latest independent laboratory reports confirm that the Unit meets the
prescribed parameters for pH, TDS, and other relevant criteria. The
PETP is designed to address high TDS effluent by a combination of
chemical treatment and filtration. Any temporary deviation has been
corrected, and additional control measures have been incorporated in

the Standard Operating Procedure (“SOP”).

That the Inspection report has mentioned wrong information with
respect to the unit which is rectified herein below:
- The PETP status is Operational
- The Installed capacity (KLD) is not 250 KLD butis 10 KLD
- The Utilized capacity (KLD) is not 100-200 KLD but is 8 -
10 KLD
- The Consented trade effluent generation is 25 KLLD

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their
families. The Answering Respondent submits that the difference in
inlet/outlet concentrations does not automatically imply external
dilution; rather, it indicates effective chemical treatment and

flocculation leading to removal or reduction of contaminants.

That in view of the above, the answering respondent prays that the
findings in the Inspection Report be reconsidered, as they are based
on mere assumptions rather than conclusive evidence of dilution. The

answering respondent submits that corrective measures are already in
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place, ensuring ongoing compliance with all applicable
environmental laws. Further, given that the CETP’s inefficiencies
contribute significantly to the overall compliance status, the
answering respondent cannot be unfairly categorized as non-
complying without a thorough and individualized assessment of its

operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits
that the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are
based on assumptions rather than conclusive evidence. The answering
respondent has consistently adhered to prescribed environmental
norms, holds valid statutory permissions, and has taken proactive

measures to ensure compliance.

That in view of the discrepancies in the findings and the absence of a
direct causal link between the answering respondent’s operations and
the alleged environmental violations, it is most respectfully prayed
that the answering respondent be provided with an opportunity to
cooperate with the authorities and implement any further

recommendations, if necessary.

That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.
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5. The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.

RESPONDENT NO.13
(Through Its Authorized Representative)

THROUGH

J oQD*’ o
&\7/ Afd"”‘gl‘ g gjﬁw T
[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA]

Vo T
[CHINMAY DUBEY] & [RHYTHM KATYAL]
Advocates for Respondent No. 13- M/s Smitz Polytex
8A, Sagar Apartments, 6-Tilak Marg,
New Delhi-110001.
Mob.: 9888884445
Date: 23.07.2025 E-mail: siddharth.batra@satramdass.com
Place: New Delhi Phone: 011 4704 6111
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

[, MOHAMMAD RIYAZ KHAN S/0 LATE MOHD YAKUB KHAN,
aged about 65 years R/o 168 FIRST FLOOR, VAISHALI ENCLAVE,
PITAMPURA, NEW DELHI 110034 do hereby solemnly affirm and stat as

under:;

Is That I am the authorized signatory of Respondent No.13, M/s SMITZ
POLYTEX PVT LTD, having its office at PLOT NO.5, PH — I,
BARHI INDUSTRIAL ESTATE, DISST SONIPAT, HARYANA
131101, in the aforesaid Original Application, I am aware of the facts
and circumstances of the case in my official capacity as stated above

and hence, entitled to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under
my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. I pray that the said reply to be treated
as part and parcel of this Affidavit and the same is not being
reproduced for the sake of brevity.

e

!r(edor
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3. I say that the documents / annexure produced along with the reply are

true copies of its originals.

Far Smitz Polytex Fiivate Limited

Q\1 -"-‘aw/

irector

DEPONENT
VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at DELHI on this 21ND day of FEBRUARY , 2025.

For Smitz Polytex Frivate Limited

DEPONEN TQ\
h [or /

SERARY ™S
#\ ~
:  oyblic L?elf'“
QYT O Notary Publ
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Al ;‘EE HARYANA STATE POLLUTION CONTROL BOARD i,
ne

7 SSASSHTREN ¢,

Plot No. 1, Sector-15, Part-1I, Sonipat, Ph. - 0130-2236119, § e,

b

eseFa E-mail ID: - hspcbrosr@gmail.com ' W“WW
\t‘/t jronment Dy 4 ¢
No. HSPCBISR/2025/ o4 U Dated: 82/0//R5
To

M/s SMITZ POLYTEX,
PLOT NO. 5, HSIIDC BARHI, SONIPAT

Sub:  Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action

under section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & uls 21 (4) of the Air (Prevention and

Control of Pollution) Act, 1981 and imposing environmental compensation as per order
dated 22.12.2021.

Whereas, the unit was inspected on 07.08.2024 by the Joint Team of CPCB and HSPCB in
reference to OA No0.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble

NGT. New Delhi and the unit is involved in process of Pre-treatment & dyemg having CTO valid upto
30.09.2027.

Whereas, during inspection following deficiencies have been observed which need to be
complied as per condition of CTO granted to the said unit:-

1. Effluent characteristics: as per analysis report is as below:-

Parameter | PETP inlet | PETP outlet | Prescribed | Compliance w.r.tnorms }
discharge ‘

] : ’ norms |
| pH | 9.3 ‘ 11.3 . 6.0-9.0 Treated effluent was found non- J
| | complying w.rt. prescribed “

‘ ! ’ J discharge  norms  for  pH11.3 |
Colour | 132 | eoL | " (against norm of 6.0-9.0) & TDS |

| (Hazen) ! i ‘2104 (against norm of 2100). No |
| _ , Lo - ‘H|gh reduction in pollution
" BOD (fng/l) ‘ o ‘ = ; <9 \ parameters |nd|cat|ng dilution with |
' coL (ma) ; e gt 406 | g0 | freshwater in PETP at dlfferunt\
J \ | | stages. Non-Comp!yir_mg\

T3 (mgl) ] 88 | 4 i 1500 (Discharge norms & dilution). %‘

! (mng 3368 1’"_ 2104 | 2100 ll]
| | L ey G

2. Record of p[udUCUOn fresh water comumphon effluent generation & discharge ana sludge
. —_— - »
generalion was nol maintained

—

i
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Recommendation of the Team:-
1. Unit shall properly operate PETP 5o that no untreated/partially treated effluent is discharged into
drain outside Unit's premises.. /
2. Unit shall maintain record of production, fresh water consumption, effluent generation &
/W-“

discharge and sludge generation.

Therefore, you are hereby directed to show cause & explain within 15 days as to why closure
action may not be {anen against your unit-uls 83-4 Water (Freveniion and Control of Puiiution) Ac.,
1974, prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974
and revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 4)
of the Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the Acts

for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws.

)

In case you fail to reply/comply with the deficiencies mentioned above within above mentioned
stipulated time period, it will be presumed that you have nothing to say in this razard and accept the
status as mentioned above, which will warrant closure action against your unit tinder relevant Acts/

Rules besides initiation of legal action under the reievant Acts/Rules without giving any further noticz

Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terrns of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12. 2021

assessed by the Board as per methodology defined therein.
&mw,

Regional Officsr,
Sonepat Region.
Endst. No. HSPCB/SR/2025/ Dated:

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information, please.
F—"
Regional Ofiicer,
Sonepat Region.

“L“"" Se el u"—’ \C"Dtoo' ~5
Tty e U WTevfp

CT¢ Q\'\bﬁi‘&'}c&m &\““”\
s o Y

|
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SMITZ POLYTEX PVT. LTH!

Manufacture of all Kinds of Industrial Sewing, Embroidery Threads

5303

Corp. Office : 905, D Mall, Netaji Subash Place, Pitampura, Delhi-11008g
CIN:U17290DL2016PTC292318 2
Phone: +91-11- 45605499

To

The Regional Officer

Haryana State Pollution Control Board
Sector-15, Sonipat,

Haryana

Subjecf—/Submitting compliance required as per observation

Dear Sir,

We are submitting the compliance required as per the observation given Annexure 10 as Enclosed.

Enclosed.

Also there self testing done by Shriram Institute for Industrial Research as Enclos

SMITZ POLYTEX PVT LTD

s




e &)
03 . o 13 48
e ; D‘ULZZN | alay  Weday  Tn Jgel 07 (sel Dttty
an - ; | podis Epudion T eedivg | Pacelivg | foediony | Doedi MQW, IR
“ouk [ Twe | T 309§ s 16821048 louse 4y 33898 4 9199 |19
LU oo S0 8 HIFB im_mamuz £929+45” | 2443 WY (3399 129 108421 & [loieo piag
340 109 bl‘,oo ﬂ—d%ﬂ 3_10”,1_;_&‘12 686544 124240031 | 3408 IS | || o521 2 |el3 ;pgsrf
e olee |Siec [ HES ] 5 b 2% [ \ge1iny |6875h 14 RUB3i5USY3 I 10glo 6 [ T2 keln 1911 719y
R tee - e e )i v LS 2| R : o R | T
LS L= — —QEEPJE_{_&__ 2 Wl (307 ] \2\ure) (68331 L2493 786|944231264 | 1047 |
611187 o0 iS.20 " oy L n o Rl 631+ 43 12503 155 |ay k.
| et oyee GRISH et os1n g
T @asaieo |fier o HEASEEEREER 173 L5
j == e g Py |S WK |22 181 %3 —Z
-~_CIJ_LJ_);3—__L_"_€__S\' Ll Teaegrro 2{
M 'oo oo (812 |4 Kb sciiik
[ 28 Jquee  (siee \Rpy Gk 1 \f, = _;’ "_7;
-— ol -— i ohA 1 ;‘_ y
-”%__L)l\_])i—‘?: 150 [,:Cf T o M b 7L 3o hougqe 6171')3!35‘,’.:-‘%_‘
:”_j_l,]_] 1125 |10l oo Lioo S s Uil |2 Ko o \2((!43; Foo310b gyg
TSI Jae  Jgieo gy Sty (uke | (SOVIRY 055 ZEE SO 254
1 ]6[|!25/"i('@0 $loo” B2y S kin |4 uby 5%“’”'\’ 236165 :}o‘n\lg’éZf»?’
TS Loee |bleo |8 iy Muty |3l (|3 0El ;355 7011023 25971
C18)aS Qe [tleo |G Ry |S Wiy (3 K SV 1244@8 02
nmphs | — ofP 5 e o — ;;
 odid5 [telee [Sieo 1G> |4y 3 KRG ISe m%q.qaw k
L 21))as el [See |9 R MLy R Wl R 1473 (69
LS [qiee  [btro g s Wity |2l SHOESE e
$93 5% _cl:aa bieo 9 12 S Uly Y VJ!)‘ ;»St’ \'}°|“‘l°.215-
L2y )5 |9tes |bioo g Ry |Gkl 3Kl ENSEUEEE —  SRRIEY
5 257 [1]A8 | (ole o |Site |3 M2y |ukly g el S|SEREINE 3 1)iqq
820090205 = PP b | T ,d;f-““
2R E |00 |bieeo |9 HDY |S Mg |l [5E5 1eq |92
W2R11)2G [[0/00 |§loo R pin |s kil |8 in e 12 0] |3254,82
429/ ))25/'450 o bieo |9 b LL[,-; 2Kl |52 . Ny 9412425 &% ' l;
3e)1)28] , ' S T »'so?iwex%gs S0 A2\ 0830
I 3//)/25/]? [oje@ | bieo |& T K gu(? o) 1%2699 |202,2212 6% 45 2 LoRi 2T l\a? ;
= 3 "
o pr
: 2 =5 1 o[
‘___L,.‘-ﬁ_..;,:«m‘%a?umul:nfn-..,..A.L.,,.L:’ o <o d J : T




- 5 Q5A AN el pc® ‘\-
DAte.eesbenselisebesessriiionse . eday \m u”f B Date,,,_,,,:
= ﬁ " " n ,"Dm&?'\“'jwhw‘m P o Ol
§ - . T
i 2w [ 13115 1932238 |2300973| 3 Les 52 \(oL A Q*m
a2 O joLas Clieoi g HRSIFISRAIG IV St ¥~ 4182114 13323167 XM""N 3839 iz |
o aSlqee  |Sieo 13wy MKy 12 ¥Y _[329 {32480 333, W27 5k §36N- o159
¥ =Y Cloor 154D s ekl 20 W 30%  [])32538 |33(7 ) |2324 Q¢ 3&;.5«9 N3y,
L L).:zm’q oo |Sioo 1B Wipy Ykl |2 Bl 20 J335:%8 | 3340912931999 343 32/
_1 S)2las (oo [Sleo |3 miy |3 Mo 12 Kb 2097 413382313394, 8) 12739124 [2435:
. $)212% [Qleo fioo Q HRs Sy |3 R 5‘%\?. f49\g [329) U 24%"%&535‘-"
BT e P Lot A S -
| e qee [Soo [D KRS IS KRG 1Z K S0 1351023 (239412 |2356 636 3
URkbY 9res  [Siee | pps [Skn |3Rly (307 R85 ateyqb 23029 34
. 19)20257]q400 Yiee  |F HRy YKl |2 Wb 217 fvaler 34 |9603098 (2949
_ BJl2)2S [toee  [Seo  |F R kg |2 Ky 205 3 e| 2413 3°ﬁ )
_1j2)25 [quee St R HRy sk 2 Wy o 8 B3 4G e
)20 400 [siee Joones s w3 RG] st o34
e P e | [
RS lae [oreo 18 pis [S kg (3 ke |seAnEaEieel |
L B2WSlate  Jleo (R mps clepln (2wl (8-SR
VS Taee sieo onns ey o win el iESEE 29 S
- 202251at00  |Stee B pn8 | Ry |2 wly & (bl bielis:
L\ e e laipy e ulsy e ply o eSaeivaNG]
L 20205 e see Bpy e wly o yilye o leasaalltyia 13136
;L.:Z“:\ \LS — of s o =
L.,‘ 241225 9100 Crey 81005 s Ky a Wy \L\-?)( 0 | Bn:
AQQ,ZI«»? dieo Slen A 2y b\\df) 2 Ky o;"." V4291251 :g;xc! ‘ P
Qé(-zl-ZS 9'leo Yoo 2 AL L\V.LV’] T # 5 QQ\,QQ :’,::o -,9 -
i ;‘2;/22}!225)/7 5 S erolaiih Ay Yily |3 iy 345 14312521 12 )
4| Gloo S ot J o0l e
_mu{ S8 |5 ki 31.461’ 421.' 00 75267
Jg92/25] ) Aol D T
ET74 e —-
B ae
K|
L8




3@6 e (o
DatC...cueessusnsbrsrsdeseseesns ’ Ao Wu’(&’Y‘ \.W\ggl lQl Do&v dm“‘g""ﬁﬁ14 :
TR ¢ m pakialo scelins 1 Doc 0 . e CANE. e,
Opp 14 ! v j.0¢ 3 - : $ o L 2 :
L o onfime e B ;M_JWI §°°7” 200 Mrum,z;)gg-oz# 3#U 4B 32,3 Ta:93  Fas
S leas Jaee Jsteo [ L . — Ta:1s B
2312 ek e e e . e ] 1243 >
T < 3 G 1 2Z27¢-20% |
g RS (mb o ?S ,\o‘g‘z %J\%’%%’H O Hem] \ WS- \o NEbE: 1o (2384 2%Y 29691 a2 |1y (
4\ ﬂ; ﬂr'% '}_‘m TS 4— 2 ) 0 Bend\1s-aN [1573:92 [2970:25Y | 272 A2
“’—%@L%T’]-m \g oo ﬁﬁ 20 Gl W15y 757513 [2892-083 |5952
i 7(1{“!2 G | w | low 2 o ’E W8N 30 )79 < 3o R0t I
% ) : Qs § A Ge7 5
v ﬂ\%\Lﬁ_ §mmc\u\.ﬁ‘ — &amok—“' — ‘: PR (ﬂw)" i
el g |- TS 2 12 1R mas 115,53 |79 15, 495 [
T higes|Gree | b-0mc |92 2148 | S0 Yan] \\1$-121 7598 62 2819 W‘M%ﬁ@
o . S 2. S0G 22| o0 g |2TR5 332|281
2\ 2h2s| o | 60 | 9 = A \uaa 22| 7eeo £ 2313
it T €30 | 6w | %80 2w | ot X co2947603: 8 91‘727\6} B
L 200105 : ‘ 7 7 i
RIS Rl ¥ il haly LR
s)@lay Qe [Cloe 1B w2 o vty | o9 8 512393400 . U5 | 2130374 aB2nI
oIS R P oL —_ ——— |t COR 8 FollE = Sy S
L 712098 190 bico 19 Lipk 3 Kby |soom= A9 Fo | F61F FU|29Y5 206|383 «44e| 1{”""
. 1”124 |4ie 0 Sloo 8 VIR 2 Wl SIS sz, 28 2428042350547 =841 104 ““3, e
— \ﬁmu(/ Qloo [Sloo I3 1125 3 ey IS T 2229 3641 -8 4 [R9551132] 3844914 :
. 20825714 00 oo | 1D 2 Wy [ Se%97 hez7168)| 264¢) L8] 29¢) 91.3| 295202
e 21]225 oPP o v S e
23 aslaee  |geo |9 ups Ul @ 1\sSEH) (3490 00 | 2968 7 Yt 2859 Mg
n??lj)’l( e 0Pp T ey, o LR 1-§ R ——\'_
_”,Qu\';l/{é”ﬁ'oo Sleo R 11108 3 Kby | 3o Nk 2| 34841 26| 9976919 |28 45 9
s j:/g/m . oo Wiso D) s 2 plsy |20y M\sFeu o 3446+0b| 2990997 28704929 15438 la.
“2?/'61,,?(2"00 Sl i 2 Ry |99 oY 242459 36| 298 g SBILI5E \ g5l k
s QQMLQ(C;'“ Z"'w B 1128 L Ky | QedH 2449|2206 441 291) | 38841z 1) 570 4)
o 29[‘51725’ 5 °°O SL:M wﬁjﬁ@; 3 Ry §o Yy LNSZH 1 03 | 77264 0 © 929?)”490 2884303 L s
3 e = has: '9) » 5% | ool bl Vo
%er . i Yl |go . 1213 S ésp\o\zg it
| 3!]3!2 Cfroa Qoo |9, s |3 NS9S 0 )) Hg;,g{ 1007130[| R8T AR : Q
5 [P 1
.miﬂnm*mﬂlmn'ﬂl | — M«L | i ,.. =




Ko

asen  pET ret?
4, ) , ﬁ“'ﬂ,f an d o Sl ¥
Dot . 0n Nt - vy M. sy | Reacling a0l

DS e S :

Tyl NRS

1226199_( 30|

S a)”")!v

|56 03

| S

\[UIRS [aiee |ste. (B pB3 LS Wi

241y [Giee [<ree 2 |Yedy |3 w0030 BNLOIAT FIAn

Tqjupy [Qiee  |Sies 1B HI Ky 18R 0 P uios b | 7733104 [B024:L
' Gty e Ntz 287 3] [3e2]

LU

Qlee

9 12

é:oo

Glevo

s)Was
IR RNIPE)

QO F-

L |uls

Q) 00

&’vo E) }’!'2}_2
Creo  [BHRS

ilfclo ' % }’)):2/07

gy

'oo

q\0°

5\"00

> H 125

bLloo QA:IZ?ALMZ}—

a3 KKl

C—

2 Ll

3°3’”’)"f‘ b1 Y

of &

5oy 1422

22489 |3033+

3719.07 3¢

&P (\b25494

13 L

QN 2F

ao Y i) 33 Yo

28777

13 g \ Z& " ‘ ) o

5142 : {
1oy 1900 Sieo Q2> 1€ Ry BRLY 30% beygr el 2918 Yo SolG2al D75
o \\\t\\lf{ qloe Yoo 7 25 1S PIBN 5 L B YR : v
g TN Ay ?,';.“’fT 1

: s T

it | <o

- i ‘zf"'j:,

4 } Al
(= T ;




5308 @ 16
VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAYV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be iried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise tfouching or in any manner relating fo the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary o be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
fo exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of aftorney on our behalf.

And [/We the undersigned do hereby agree to ratfify and confirn all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. |/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this 23rHay of..... July.... 2025
Accepted, identified and certified subjected to the terms of the fees.
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[SIDDHARTH BATRA] [ARCHNA YADAV] Client
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[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]
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8 SMITZ POLYTEX PVT. LTD.

P. Manufacture of all Kinds of Industrial Sewing, Embroidery Threads

I o —= > Corp. Office : 905, D Mall, Netaji Subash Place, Pitampura, Delhi-110088
CIN:U17290DL2016PTC292318
) g

Iq fi_O\ Phone : +91-11- 45605499
S
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BOARD RESOLUTION

CERTIFIED RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTORS OF SMITZ POLYTEX PVT LTD
HELD ON 215" OF FEBRUARY’2025, AT 1PM, AT THE CORPOTATE OFFICE: 905 D-MALL NETAJI SUBHASH
PLACE PITAMPURA, NEW DELHI-110034

RESOLVED That Mr. MOHAMMAD MERAZ KHAN be and is hereby authorized on behalf of SMITZ
POLYTEX PVT LTD, to initiate, file, defend, represent, and conduct legal cases, proceedings, or claims in
any court of law, tribunal, or any other judicial of quasi-judicial authority in connection with the business
or matters of LLP.

RESOLVED FURTHER THAT Mr. MOHD RIYAZ KHAN is authorized to sign, verify, and submit all necessary
documents, affidavits, pleadings, applications, and undertakings, and to appoint advocates, solicitors,
and other professionals as may be required for such proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. MOHAMMAD MERAZ KHAN in connection with the
above matters be and are hereby ratified and confirmed by the company.

RESOLVED FURTHER THAT a certified true copy of this resolution is provided to all concerned authorities
as and when required for their records and reference.
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For Conily Palyien Vivate Limied e ivate Limitad
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Direkctor X (7@ Director

MOHD RIYAZ KHAN MOHD SOHEB KHAN

(DIRECTOR) (DIRECTOR)
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- 3arhl, Sonepat, Haryana (INDIA) I Phone: 0130-2474749
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